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[Shri Altekar]
Committee on Private Members’ 
Bills and Resolutions presented 
to the House on the 6th April, 
1955.”

This is in connection with the 
allotment of time for the resolutions 
that are to be discussed today and 
the proposal is for the allotment of 
two hours for each of these resolu
tions. I commend the Report for the 
acceptance of this House.

Mr. Chairman: The motion is:

“That this House agrees with 
the Twenty-sixth Report of the 
Committee on Private Members’ 

Bills and Resolutions presented to 
the House on the 6th April, 
1955.”

The motion was adopted.

RESOLUTION RE POLITICAL 
PENSIONS

Dr. Ram Snbhag Singh (Shahabad 
South): I beg to move:

“This House is of opinion that 
all political pensions granted 
under the British regime in India 
as rewards for services rendered 
to the British be forthwith ter
minated.”

I think that there ishould not be any 
controversy on this resolution be
cause this is in regard to pensions to 
those persons who had rendered very 
faithful service to the British Govern
ment. In other words, it is in re 
gard to those who had acted as 
traitors to this country. I think it 
should not have been put to my lot 
to move thii resolution. In my opin
ion, this resolution should have been 
moved by the Government and mov
ed long ago. It should have been 
moved immediately after the achieve
ment of freedom, mat is in August, 
1947.

It does not matter what lue 
amount involved is or what amount 
o(f money is ^ven as political pension 
to the pensioners now. But it does

matter why any amount of monej 
is given to them as political pensior 
now. Because, these people and 
those who got these pensions, either 
they or their forefathers had acted 
as traitors to this country. I do not 
want to say anything against anybody 
which may be personal. I do not want 
to say any thing even against the Ens 
lishmen because they have now gone 
from here for ever. But, I do not 
intend to hide any facts and the facts 
are that in order to perpetuate or 
establish their rule, the Englishmen 
had tried to create Qxiislings and
traitors in India by giving grants 
of land, rewards and pensions etc 
In that way they created hoardes of 
persons in all the provinces of India 
and the-persons who own very big 
landed prope^y got those lands from 
the Government of India at that time 
as grants. They got them either from 
the Eajt India Company or the 
successor government of the East 
India Company. By that policy of 
granting lands and pension, ĥe
British Government and the East
India Company, created Quislings in 
the people, who acted as such and
encouraged the Indians most of whom 
were practically rulers or who be
longed to the ruling family or some of 
whom were in big posts etc. In that 
way, they encouraged the establish 
ment of British rule in this country.

Anybody who was inclined at that 
time to think in terms of freedom or 
independence was practically annihi
lated by those Quislings or the East 
India Company or the Government of 
India of the time. By this means, those 
who tried to keep this country free 
or jvho tried to maintain their inde
pendence or the independence of this 
country were destroyed through the 
agency of these Quislings who are at 
present getting pensions from the 
Government of India.

I think it is an insult to the nation 
that this independent Government of 
ours, this popular Government of 
ours. wMch has got the 100 per cent
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support of the people should give 
any quarter to the i>ersons who had 
betrayed this country either in 1757 
or 1857 or even during the national 
movements in this 20th century—
mean the Bengal Agitation of 1905 
or the Gandhian movements of 1920,
30 and 1942. Whoever helped the 
British Government in eastablishment 
of British rule or whoever helped in 
annihilating those who were fighting 
for freedom or who helped in getting 
persons arrested or prosecuted or 
hanged, I think, they are all traitors. 
Whether they are living or dead or 
whether they are in the Government 
of India or in the State Governments 
—some of them are still in service in 
government, those who had acted as 
traitors in 1942....

Shri S. N. Das (Darbhanga Cen
tral): What do you suggest for those 
who are still in service of the Gov
ernment?

Dr. Ram Sabhag Singli: I have al> 
ready suggested in the resolution that 
the pensions should be withheld or 
withdrawn. They should not ibe 
given any quarter. I think m y  friend 
was not here the other day and he 
was busy in his enquiry when it was 
disclosed on the floor of this House 
that a very high official of the De
fence Ministry after resigning his 
job here and after getting his whole 
pension commuted into a big lump 
- um amount went to Pakistan and 
accepted service there. I do not know 
how many such persons are still in 
service and if there is anybody he 
should be thrown out. I do say that 
that fellow must be dealt with as a 
traitor should be dealt with.

Shri Baghnbir Sahai (Etah D istt—  
North-East cum Budaun Distt.—  
East): Does it come within the four 
comers of the Resolution?

Dr. Ram Snbhag Singh: The Chair 
can rule it out if it is irrelevant.

New, I come to the other point. 
Anybody who has rendered any ser
vices to the British Government 
directly or indirectly for establishing

the British rule over this country and 
getting the people participating in 
the Independence movement annihi
lated, ite a traitor to the country—  
whether he may be Aga Khan, Mir 
Jafar or anybody— who is getting pen
sion from the Government of India 
at present. Their descendants or 
their fore-fathers were traitors. I 
say that all these pensions which are 
being paid from mwith to month 
should be forthwith terminated. I 
am referring to the 1857 movement I 
am quoting an instance. At the time 
>f the Independence movement in 

1857, the movement was led in Bihar 
and the eastern portion of U P. by 
Babu Kaur Singh of Bihar, who was 
a man of means at that time. He 
practically annihiliated the British 
on all the fronts—« t four, five or six 
places— but after his death, his whole 
property was distributed among those 
persons who had helped the British 
Government at that time. Not only 
tliat: his houses were demolished. 
Even the temple where he used to 
worship— ît is said— ^wherefrom he 
got inspiration— was demolished and 
another structure raised at that place 
with a view to terrorising the people 
so that they may not go there. The 
little portion of his house and his 
compound, which is even at present 
in existence, is also owned by a 
stranger. A n y  admirer of Kuar 
Singh is not free to say that this is 
his house or that this is his com
pound. The admirers are not free 
to transform them into a memorial 
for Babu Kuar Singh. They are all 
enjoying his property; they are all 
getting pension and other things. This 
is contrary to our conception, con 
trary to the conception of our national 
government

The strange thing is that there are 
about 188 persons who are gettiog 
such political pensions. There may be 
more; there may be thousands who 
are having landed property granted 
to them by the British Government. 
But out of the 188 persons who are 
getting pensions, at present, in view
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of the good and faithful services ren
dered by them to the British Govern
ment. three are living in the UJC.. 
one is in Teheran and the great Aga 
Khan is practically throughout the 
world and has wisely enough sur
rendered his pension. From last year, 
he is not drawing it and now he is 
supposed to be out of the picture. Bui 
my complaint is why the Government 
of India is giving those pensions yet.
I should have thought that after the 
formation of our popular government, 
our national government, all those 
pensions should have been stopped. 
Not only that, but they should have 
cared to see that the landed property 
of the fighters of freedom, which was 
distributed among the supporters of 
the Brititeh, should have been 
attached and the Government should 
have gone to the extent of realising 
all the political pensions that have so 
far been paid to those traitors or 
their descendants. That has not been 
done.

Now, another peculiar thing is that 
the man in the State does not know 
who is the traitor. All round here. 
We are seeing statues of big persons. 
British persons, who were instru
mental in killing our freedom struggle 
and we are having them throu^out 
the country. If there are only 188 
persons who are on the pension roll 
of the Government of India for the 
services rendered to the British Gov
ernment, there may be more who are 
having landed property and houses and 
other things. I think it is a stand
ing disgrace to our country that these 
people are allowed not only safety 
but all the prosperity and all the 
freedom that was given to tihem by the 
British Government. They are hav
ing much more freedom and property 
even now. That, I think, is contrary 
to our conception as it will make the 
people understand that it is <mly the 
traitors who flourish. A ll the 36 or 
40 crores of our population used to 
think during our slavery days that the 
Dig supporters of the British Govern
ment got British patronage and were 
getting huge sums of money and land

ed property from the British Govern
ment. It was their right to enjoy so 
long as the British Government ex
isted, but now if you give the impres
sion that those traitors are allowed to 
enjoy the property, pensions and 
other things, then the people w ill 
think; “What is the good of fighting 
for freedom? Those who fought 
against the freedom movements are 
having all sorts of properties. Why 
should we do that?”

F6r checking that notion, it is neces
sary that all those persons shoxild be 
properly dealt with and their pensions 
should be stopped. Prom that point 
of view, I think that it is not only 
necessary that their pensions should be 
stopped but we should go to the extent 
of publishing the names of all such 
persons. As it is, even the 
history of our freedom move
ment is not ready. We do not 
know what was the authentic 
history of 1757 or 1857 or what was the 
correct history of the period when the 
British ruled here. If we are not 
having that history, how can we know 
who were the traitors at that time? 
For that purpose, rather than keeping 
all this information secret, I think it 
would be wise that suoh information 
is published— who were they? How 
did they help the British? How many 
o f them are still living? How many 
o f them are in Government service 
and so on and so forth?

We all know that there might be 
many friends here who have received 
rewards from the British Government. 
Even during the recent Independence 
movement, the British Grovemment 
openly went on giving rewards to 
those who gave clues about the free
dom lighters and in that way they 
openly encouraged traitors and it 
is a fact that there were 
persons in • Government service 
and persons even outside Government 
service during the recent past years. 
This information should be made 
available to the people so that 1iiey 
m ay be in a position to assess who are 
our enemies, who are the quislings of 
India and that will act as a deterrent
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for the future traitors of this country. 
Even today it is an open secret that 
most of the countries are having their 
eyes here and they are trying to 
create agencies here to propagate their 
ideals. In order to safeguard against 
all those things, it is necessary that 
all information regarding the traitors 
should be made available to the pub
lic, the Press and everybody.

I do not want to take much time of 
the House. If Government is not in
clined to go to the extent of attaching 
the landed properties which were given 
as rewards to those who had helped 
the British in crushing our freedom 
fight and realising all the monies that 
have so far been given to the political 
pensioners, then it should at least go 
to the extent of stopping that pension 
forthwith, as is desired in my Reso
lution,

With these words, Sir, I commend 
the Resolution to the House.

Mr. Chairman: Resolution moved:
“This House is of opinion that all 

political pensions granted under the 
British regime in India as rewards 
for services rendered to the British 
be forthwith terminated.”
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VT^Nt^ T̂T̂ Pft \ 
Shri Pmmoose (AUeppey): I wa&t lo

know one thing. Is the hon. Minis
ter accepting this Resolution? If he 
does, then there is no question of 
discussion. We can go to the other 
Resolution, because all the Members are 
almost unanimous on this. (Interrup
tions) .

3TRf«j; rm
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^ if^ , arftr ^  Pf  «ir(3 #

^  % «TT̂  W

t ..........
Shri Bogawat (Ahmednagar South): 

must convince the House as to 
why this is necessary. So it is neces
sary that some discussion should be 
there.

Shrimati Sacheta Kripalani (New 
Delhi); Hon. Members have strong feeL 
ings on this matter, and they want to 
express their views here.

T̂*T J 4  ^nfWT 

^  ^mrr f  1

sr îjT̂  fin ' ^To THT

^  . . . .

Mr. Chairman: The hon. Member is 
speaking on the Resolution? I am call
ing upon Shri N. B. Chowdhury. 
After him, the hon. Member can

Shri N. B. Chowdhury (Ghatal): I
rise to support this Resolution. It is 
really a disgrace to the Government and 
particularly to the ruling party that 
although they were also largely among 
the persons who suffered in the strug
gle for our freedom, yet they are 
still continuing the payment of such 
pensions even after the transfer of 
power.

Acharya Kripalani: You must ad
mire their generosity.

Shri N. B. Chowdlmry: A t the out
set, I would like to put a question to the 
hon. Minister, namely whether at the 
time of the transfer of power, Gov
ernment had entered into any agree
ment with the erstwhile rulers that 
they would continue to make such 
payments even after the transfer of 
power. That is one question which we 
would like Government to answer.

Those persons who are drawing 
these pensions are the most detestable 
quislings in society. That is admitted 
by aU patriots in our country, by all

people who fought for freed(Hn, and 
by all people who helped the people 
who were fighting for our country's 
freedom. You know very well that 
whenever there was any movement on 
a large scale, these people helped the 
British and they tried to help them to 
suppress that movement for freedom. 
I have seen during the non-co-opera
tion movement days my own district 
of Midnapore, people who helped the 
police to find out the satyagrahis who 
were carrying on a campaign against 
the British in connection with the salt 
satyagraha or other kinds of satya- 
graha are getting such rewards now- 
a-days. Persons who helped the police 
or the people belonging to the Intelli
gence Department and gave informa
tion to the rulers are also receiving 
such rewards. When we find that the 
amount of pension which has been 
granted to the political sufferers has 
been small, and that too has been 
granted only to persons who happen 
to be in the good books of thei leaders 
of the ruling party now, to our asto
nishment we find that the people who 
were alway.c against the freedom 
movement of the country are receiving 
such rewards.

Only this morning in r ^ ly  to a 
question, the hon. Minister stated that 
as many as 5,601 persons were receiv
ing political pensions. We do not know 
how many of them were enjoying pen
sions during the British regime. It has 
been clearly stated in this Resolution 
that the people who were receiving 
such pensions during the British 
regime as rewards for services render
ed to the British should now be told 
that they cannot expect any such pen
sion now. In spite of that dear 
statement here, we find that Govern
ment have not yet considered any 
such proposal and they have not 
come forward yet with any statement 
saying that they will stop such pen
sions forthwith

I wanted to move an amendment, 
but that has hot been allowed......

Mr. Chairman: You can speak on
that
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Shri N. B. Chowdhury: .......to the
effect that not o n l y  should such politi
cal pensions be stopped forthwith, but 
Government should be asked to ex
plain the reasons for making such 
payments even after 15th August 
1947. The Britishers had their own 
reasons for such payment, but why 
should the Congress Grovemment c o n 

t i n u e  t»o make such payments even 
after 15th August 1947? They owe an 
explanation to the nation at large.

It appears to me that one of the 
reasons for not stopping" such pay
ments is that the ruling party itself 
has agreed to make pajonents 
of a sifmilar type in the shape 
of grants to the Rajpramukhs and 
other ex-rulers. They themselves are 
following the path of the erstwhile 
rulers. Shri Jawaharlal Nehru has 
said time and again that these are the 
people who were the creatures of the 
British. And yet when Shri Jawahar
lal Nehru himself is the Prime Min
ister of this country, is it not a dis
grace that Government should conti
nue to maintain these Rajpramukhs 
and pay them as well as the ex-rulers 
pensions and allowances amounting to 
crores of rupees? Is this the reason 
why Government do not want to stop 
payment of political pensions?

It has been rightly said by one hon. 
Member that not only should the pay
ment to such people be stopped but 
t h e y  should be asked to refund the 
amount that has been paid to 'them 
after 15th August, 1947. And eveiTthe 
question of attachment of lands that 
have been given to them by way of 
rewards has also been raised here.

We want the Government to make a 
categorical declaration here in this 
House that immediately this Govern
ment would proceed to take adequate 
steps in this direction. We know that 
this is a resolution which has the 
support of the entire people of our 
country and here inside the House all 
sections of the House are in support 
of the resolution. So there is no 
reason why this resolution should not 
be accepted here and now and steps

taken by the Government immediately 
to honour this resolution.

One need not speak very long on a 
resolution like this. But finally I 
would like to point out that if the 
Government continues to make such 
payments to the persons who have 
betrayed the cause of the nation and 
who were responsible for the suffer
ings of lakhs of people in our coun
try, then their pretension to a social
istic pattern of society, to a respect
able nationhood where the country 
wants to set good standards of moral
ity for other nations, cannot be ac
cepted by the people at large. So I 
support this resolution and hope that 
the Government would accept it.

Mr. Chairman .̂ Will the House ac 
cept a ten minute time-limit? I think 
that will be better.

Hon. Members: Yes, Yes

^  I ^

^  ^  I ^  cfr w  ^  

^  ft?  ^

^ f  ^ f t  

f  I

^  ^  ^  ^  ^  

«flT ^  ^  %

^ % T O  ^

^  ^  ^  I ^  ^  * R T -

I  =5(1^ ftr ^

f l ' f r r l  «TT I T T  ^  T O f f

% T̂T«r ft># ^  ^  ^
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r̂t’T f^RT ^  f  *̂11 <l 

^  T O  t ,  ^  f  ^

Tps^ q r ^  I  ?ftT 

? [ p  ^  ^ 1 ^ 1  I  I ^
^  P "  f̂ RT?ft ^  ^

^ 3^  fir ^rsBr I ^  *Ĵ ?<T

^if^a +n"l ^ r f^  ftr ^  w

^  yft’T f  ^  ^  ’T?;

f  ^  ^  ilf^d ^

% w  ^  +<*fl I ?FrT ^
Wt ^ ^  ^  V T ^

TTT f  5fft ^ ^  Tt^>^ 

= ^ r f^  I A ^ ^ 3 ^  g  f a  ^ T T ^ R
’f  i^pft ^  «(*̂  ^  ^ ?ftT ̂ ?rr «P7rT

T̂' OT % TR% ^ ^  >dMf^d ^

I ^  tt^ ‘t>l< Srf^Rn^ «T»<^ ^  
^  ^  ^  «^»<Hi w  ^  I ;  I
m K  ^  ^
’TT jBTW f^RT H T ^ i R  ^  ^  ^  ^
sftcm ^ «rr ^

^  fa  ^  ^  s r iw i^

^  ' i m  ^ 1  ^  TO I  f a  ?TT^

î'»iMa TFT ^  ^  T ^  W  ^  %

^ ^  *fft ^  ^  fa*TT

*R T  «TT f f t r  ̂  ^  « R
f w f ^  ^  ^  ^  ^  %

M  T ^  w  «rr I ^  ^  ^!W?c
»T  ̂ f̂>7̂  «ft W  ^

THt’1 %  ^  ?ftT ^  ^  ^  ^far 

^  ^  «ft I ^  ^  ^  *Pt
^  ^  ’FT ^  ^  ^

^  % Ri*4 ^  ^♦lA
^  ^  ^  ^  ^  f^ F T ^  ^  ^

^  % Wl>T %, 'H'̂ rf̂

% ^  ^  ^  

I
^  ŝftfa ?nft ^  #‘ ^ ^

 ̂ ?rr ^  ^  fâ ir i ^  
^ramc ^  w f r  w m K  % ^  

+ rai*rt ^  ^  I  I ^TRTW #■ ^

?TT̂  ?rr?ff % ^ tp r |  i ^rif t?: 

r»ltl % 3»% ^  <!ic.+I WK Wl̂ ft

^  ^  ^  ^  ^  ^  ^  
t  I ^  q r ^  ^

^  ^  % 4»itfl ’R  <̂1*̂ 1 fSTTT
^ R T  ^n’ I ^  ^  'siiqqiq ^  ^  *f f  I 

^  ^  fT C  f%f ^

#' ?<k 5inf^ % R m f ^  ? fk  

^  jj;?  f  ?rr «rr w  ^  ?TT^ 
itft ?rNt % t  I f?T ^  ^  

^  ^  ^  ?rr5r ^

T h rr^  ^  ^33  ̂ ^ fa fa?ar ^  ^ 
i^F ^  ^  ^  «rT3n^ spt ^TfiR ^  
^  ^  ^ftr faF  ^  ®Ft 5'«iH*
^  m  \

m  ^  ??w ^  ^  ^
m f  ^ ^  ?T ^  ^  % faw n ; 

W ^  fa ’TT I ^ftr ŜTHfR % faWTV^ftr- 
5Ft T ^  ?fk f  ̂ ft ^  ^

% faWTEF ^  I ^  ^  TIW- 
* ftf^  5̂TtTT ^  % fa^,

^  #  ?T R T  «TT?f^ « R T #  %  f a # ,  ?P 7#  

^TTOT  ̂ ^  % fa#  OT # 5TPT-

^  sFThnr ^  ?ftr w  ^Rf ^
#  ’MM̂  Pi*M^ I 

f̂t #  VTW R̂?TT ^ f a  ?nW ^  

^  ^  ^  fa^  
^  F̂Tff #  q f ^  # ^  f t  ^  ^TRfa 

^iftfa ^  ^  ^  
% fa#  fa^ft ^

^  ^  »rf t  2TT ^  t  *TT ^  t  # 
1 ? ^  ^ffPT ^  ^  c^TFT I #  *T ^  

f a  ^ R S P R  ! P m  3 R T  ^  ^  

^  X^ % #faw ^  "Wifa T̂TST
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^  T̂T# ^  ^

w I  I ^  t

^nsnx STO p̂pfrr ^

^  ^  ^+dl ^

^Tta^*T % T̂PT ^  ^pt ^  ^  

^  I  ^  ^  ^  iTFT̂ cTT 3̂̂ 5F3T̂

^  ?tK  s N t  ^  I ^  t i H i i d I

f  ?rnr f̂ r̂ rr̂  ^  q trm r

^  ft> ^ îY*T ^

^  f  ^  ^  ^  rZTRT

I ^ T f t # ^ ? r f f ^ ^ ^ n T r 5 r  

^  T̂OTTT

^  «rf=f^R ^  ^  »̂?7TT ^rtr 

^  fn»5jPT «F5 ^  *̂TT ^rrf^ I
Dr. Snresh Chandra (Aurangabad)- 

I rise to support this resoluticm moved 
by Dr. Ram Subhag Singh. When I
begin to read the resolution, my blood 
begins to boil. This is a very import
ant resolution because it concerns
those people who had betrayed this 
country and who are getting pmsions.

An Hon. Member: You are emo
tional.

l>r. Suresta Chandra: But not as
sensitive as you are.

Mr. Chairman: Let the hon. Mem
ber proceed. Otherwise, he will take 
a longer time.

Dr. Saresh Chandra: I was saying
that my blood begins to boil when I 
think of those traitors who had be
trayed this country, who had acted 
against the interests of this country 
and who are drawing pensions. I have 
myself experience of such people. I 
can cite here instances of those people 
who arrested me along with the other 
Members of the Indian National 
Army in Germany, Today, those peo
ple who took out their pistols in front 
of us, have been promoted. They have 
been promoted not only In the army, 
but they have been promoted in the 
police servioe also. I can cite to the

Minister instances where they are oc
cupying very important positions.

The question of political pensions 
has been raised in this resolution. I 
have again and again raised in this 
House the question of pensions ^«^ch 
the men of the Indian National Army 
earned. Those pensions have not been 
paid. I raised this question even the 
other day. The hon. Defence Minister 
in reply to the debate on the 
Demands for grants of his Ministry, 
did not even care to reply to the point 
which I had raised. These pensions 
have not been paid because they had 
served the country, because they were 
loyal to the country and because they 
were not loyal to the British. Such 
things that we have are rather unique 
in this country. During the war, I 
was in France and I had something to 
do with— I have also known people 
who have done this— r̂esistance work 
in France and South France. I know 
what these people became after 
France was liberated. These people 
came to the helm of affairs and they 
led the country. What is happening in 
our country. It is an insult to the 
memory of those people who laid 
down their lives for the freedom of 
the country. We go on granting pen
sions, which may be insignificant 
sums. It is a question of principle. I 
think this House w ill not agree to the 
principle of granting pensions to those 
who betrayed the country. Even 
recent years, in recent months, we 
have examples of these people, 
who have betrayed this coun
try outside India. When we have 
been trying to hoist our National Flag 
and trying to bring respect to this 
Flag of our coimtry, even in those 
countries there have been people who 
have been betraying this country. 
When we rettimed to this country 
after India bacame free, these people 
again were bosses in the administra
tion. I shall not give the names of 
gentlemen who are no more. But, 
their sons and sons-in-law, even 
today, occupy important positions in 
important Ministries. I think this is 
an affront to those people who have
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suffered for this country. It is high 
time that we thought of these things.

A point was raised by Dr. Ram 
Subhag Singh about the history of the 
freedom movement. I know that a 
good amount has been sanctioned to 
write the history of the Indian Army. 
I have nothing against that. When the 
question of granting funds for writing 
the history of the freedom movement, 
the history of those people who for 
hundreds of years have fought for the 
liberation of the country, was raised, 
no amount has been sanctioned. We 
know that the Minister of External 
Affairs Dr. Syed Mahmud, was the 
Chairman of the History of the Free
dom Movement Committee. He him
self said that they have been asking 
for funds, but no funds were given. 
How can we, without funds, collect 
materials regarditig the history of the 
freedom movement? I have been try
ing to collect some material from 
West Grermany relating to the history 
of those people lik e , Shri Chatto- 
padhyaya, brother of the late Shrimati 
Sarojini Naidu who laid down his life 
in some comer of Soviet Russia. 
There were also others like Shri 
Barkatullah who played an important 
role during the first World War in 
Germany, England, Turkey and other 
countries. A ll this is almost forgotten 
today. We are giving pensions to 
hundreds of traitors in Hyderabad, 
who are occupying important posi
tions— people who betrayed the free
dom movement, who betrayed every
thing which we represent, which we 
want to spread in this country. There
fore, I very strongly support the Tpao- 
lution and I have no doubt in my 
mind that the hon. Minister will give 
serious thought and accept this reso
lution,

Shri Bogawat: This is a very simple 
and small Resolution moved by Dr. 
Ram Subhag Singh regarding political 
pensions granted by the British. We 
know that the first Home Minister 
of independent India, the ‘iron man’ 
of India, effected a big reform by 
abolishing feudalism in India. After 
that, it was necessary to do further 
58 LSD— 4

th ings, to strp the political pensions to 
persons who committed big crimes 
against our own motherland. It is a 
black history of treachery committed by 
persons to establish the British raj in 
India and cut the throats of our own 
people. Not only that; for persecuting 
and troubling our own people, the re
ward that they got— f̂or such treacher
ous activities— ŵas iwlitical pension. It 
is a disgrace on our'part to still allow 
these political pensions to those per
sons who were faithless to our own 
country and who were rewarded be
cause of their black deeds. This 
matter ought to have been investigated 
by the Home Ministry long ago, after 
the independence of India. But I am 
very sorry to say that it has neglected 
it so far. If such people are still 
allowed political pensions, it is against 
our own people and the people who 
fought for our own country. It is a 
shame that the people who fought for 
the freedom movement, who laid down 
their lives, who suffered, and whose 
wives and children are starving, had 
nothing done for them while these 
people, these treacherous people and 
their descendants are given pensions 
because of their service to the British 
people. There is an instance in Poona; 
the Deputy Minister very well knows 
that that person is the descendant of 
a man who brought the British flag 
on the Poona Fort and showed the 
way. His descendants are getting 
poUtical pension. I need not mention 
th#* name; the Deputy Minister very 
well knows it. There are several such 
persons. My friend, Dr. Suresh 
Chandr^ said that in Hyderabad there 
are a number of such descendants of 
these treacherous people who are 
getting political pensions. They were 
the cause of making our country siave. 
Id such circumstances, it is the first 
duty of the Ministry to inquire into the 
black history of these persons ^ho 
helped the British in order to ruin our 
own people and establish British raj.

I need not say much, but it pains my 
heart to leam that 5600 and odd per
sons are stUl getting political pen
sions because of the black deeds they 
did̂  against our own motherland, and 
I must thank Dr. Ram Subhag Singh 
for bringing forward this simple Re-
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[Shri Bogawat] 
solution for abolishing these political 
pensions. These must be stopped at 
once without any rhyme or reason. 
There is no need further to give these 
pensions because it is not service to 
our country but treachery to our coun
try. In these circumstances, I humbly 
request the Home Minister to accept 
this Resolution and take the necessary 
steps to stop these political pensions. 
I would also request that some consi
deration should be given to those 
persons who suffered for the freedom 
movement, their descendants who 
are starving, their wives and children 
who are starving; some pension 
should be given to such persons. That 
is my humble request.

^  3TRO 3Tf ô (f̂ FTT

^  f W  I , t  ^  ^  

wm  p rr  f  I ^  ^

^ ^  T̂RT %

I  I ^  ift ^fnm ftr, t  

SPRTFT % ^ 4 ^  ^

I ^ f r o  ^  +<«il  ̂ ^

P̂TT

SPT iTPpfhT ^  'R  3nTR «TtiTT,
3ft # 5qTT# ^  ^

I  OT % *r?j I  ^

5Ei%nr ^ ^

3fr ^  ̂ TF3T ^  ̂  f^Tspm I  ^

i|T  ̂ dl" ^ '31̂  %

flr^’ ^  «i4ci r̂rar  ̂ ^

^  I ^  ^  ^  ^  

t  f¥  ^  ^  ^

# ^  *̂nTT f e "  f̂cT ̂  ^  Ti|T

f + ^ 1  «PT SR^TTW %  5TT^ ^  ^[»T

^  ^  ^  ? r r ^  ^  ^  ^

^  fsPT ^  ^

If T̂T̂TJT ^

^  ^  ^  % TO- ^ ^
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^  ^ ^  TK
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^  ^  ?rfhT ?irT ^

^  SIHR ^  t ,  T̂TTt*

P̂TT ?rrT ^  | ,

^  ^  n̂=rt ^

?TN % ^  t  ?ft7: T̂TRt

^  ^ 5TT^ I  f% T O

5sit7: ?TTqr w  

?fr# qr oft ^  ^
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^  ^  IT3I^ ^  ^  W

SR cTR  ^  *TRT ^  I P^dH ^

iTRT ^ wit OT

^  ^  I  ^  ^

^  ^  ^  % qfr-

^  m k  JTT̂

fqjT^ q t I ^  ^  ^  f?TT

1-^  p n ’ fjRT €l#<i<

^̂ 11 ^

5TT^ ^ «rr ^  ^

^

fir^  5ifk A ^  stfrtt «rr fw

?fF3r ^
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qt बह इस तरीक़े से बाज्ञार में खड़े हो Pensions 

कर मामूली से मामूली काम करते फिरें, 

appa TT TAS AT कहता हूं तो में भ्रभो 
qa a2 चाहता था कि या तो कोई माननीय 

सदस्थ इस प्रस्ताव फे खिलाफ़ बोलते यां 

श्रू शुरू में माननीय मंत्री ने ही अपने विचार 

ब्रकट कर दिये होते तो शायद हम लोगों 

को कु अपनी बात कहने में आसानी होती । 

में बहत कुछ समझने की कोशिश कर रहा 
हूँ कि ग्राखिर माननीय मंत्री इस प्रस्ताव 

के खिलाफ क्या बोलेंगे, कुछ समझ में नहीं 
ञ्राता, लेकिन मेरा अन्दाज़ है और जैसा 
कि और मौक़ों TX AT SCAT है कि हमारी 
सरकार को सदेव इस बात की चिन्ता रहती 
है कि हम कोई काम ऐसा न करें जिस के 

वास्ते दुनिया हम को बुरा कहे । अगर हम 

कहते हें कि राजा, महाराजाओं को पेंशनें 

बन्द कीजिये तो सवाल होता है कि यह 

नीति अच्छी मालूम नहीं होती है, दुनिया 

कहेगी कि जो वायदा किया है, उस को 

नहीं निभाते, और वायदे के ख़िलाफ़ बात 

की है । इसी तरह जब हम प्रस्ताव रखते 

हैं कि विदेशी लोग हमारे देश में इतनी 

पूंजी लगाये हुए हैं, उस से देश को Tara! 

चाहिये और आप का हाथ उस की तरफ़ 
उठना चाहिये तो सवाल पैदा होता है कि 

नहीं यह चीज़ उचित नहीं मालूम होती 
है, दुनिया क्या कहेगी कि इन्हों ने विदेशियों 
की पूजी पर हाथ लगाया है । जिन लोगों 

ने इस देश को गुलाम बनाया, और जिन 
ग्राई+ सी० एस० वालों ने हिन्दुस्तान के 
ख़िलाफ़ अंग्रेज़ी हुकूमत का साथ दिया 

उन के लिये कोई बात कही जाती है तब 
यह कहा जायगा कि संविधान हमारे मुल्क 

में रोड़े ग्रटका रहा है, लेकिन में पूछता हूँ 
कि आज इस सभा के अन्दर भी कांग्रेस 
Wel at agua 8, सारे देश में बहुत सी 
जैगह उन का बहुमत है, किस ने उन के 

हाथ को रोका है, वह है, वह संविधान में 
FR सकते है, भ्राज भी a में परिवर्तन 

गप्रावश्यकता इस बात 
की है कि जो कुछ हंदय में ग्राप मह सस करते 
हैं, उस को करने की क्षमता होनी 3 

चाहिये ॥ 
लेकिन श्रफसोस तो इसी बात का है कि 

हमारे देश के अन्दर क्यों ऐसी बातें होती 
हैं, उन में हमारा कुछ ena aft am 
है । में तो ग्रभी अभी नई दिल्ली में आया 

हैं लेकिन सभापति जी में श्राप से सच बतलाऊं 
कि मेरा तो दिल रोता है जब में इस संसद, 
भवन के आसपास उन साम्राज्यवादियों 
की मूर्तियां स्थापित देखता हूं । नई दिल्ली 

में जहां कहीं आप चले जाइये, आप को 
देशभकतों की मूर्तियां नजर नहीं आयेंगी 

सड़कों के नाम भी उन साम्राज्यवादियों 

के' नाम पर लिखे मिलेंगे जिन््हों ने कि हमारे 

देश को ग़लाम बनाया, क्या सभा ने कभी 

इस' ओर सरकार का ध्यान आकर्षित किया 

झौर क्या इस से हम देशवासियों की भावना 

को चोट नहीं पहुंचती है ? मेरे दिल को 

तो यह सब देख कर बहुत तकलीफ़ पहुंचती 

है और सभा का और सरकार का ध्यान 

' इस ओर दिलाना चाहता हूं । 

जब मुझे रूस और चौन जाने का 

- मौका मिला तो सब से अधिक मुझे अपने 

देश को याद तब झाती थी जब में चीन 

में घूमता था और देखता था कि वहाँ की 

सभी सड़कों के नाम वहां के देशभक्तों के ताश 

पर थे और जगह जगह ariel FT i 

लगी हुई देखीं और देशभक्तों की q 

होता है कि कहीं पर सरदार पटेल AT  
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[«fr ?TTTo ^TRo

^  FTTf^ ^  ?T ^  mTTT^^^Tf^

^  ^  F T if^  ^  I ^

y*'fi "H ®ttft ^r 1̂  ̂ ^  ̂  o I

?fh: ^  ̂  ^  ^

% ^nr ??T5r ^^rroft

^  fRT^ ? n ^  ^  ^

^  ?rff I ,  T̂Fsr ^  ^

$TRWr 'd 6 H  ^  ^  I ^

% ^rfFT ?rnT

^  ^  W1+T< ^

^  ^  T̂FJTR 5[f^  ^  ?rr%?: # 

f?)T ^ ^nrr ^ g

civj^̂ d ^ qr ^  ^

Tcpft TT̂ tCET 1^  ^  ^<WR H

^  m  ?TT%T # T R

% ^  5nR M'WN ^  ^  sp?

OT ^  ^ rfw  ^ ^  ^ftr ^  ^h h |ai

^<i^K ^ ^  irft^  ^

^  3 R ^  % ^ t

^  ^  W  ^ f m r  w

?  ?flT t  i  r^ 5 ^

^  ?n^ t  ^  ^

^  vsH % ^  ̂ ^  ^«iHI

I ^  ? fk  ̂

t» ^  ^  t  ^  ^  
^  ^  ^  TOt ^r ?TRfT T̂T?R

Hff ?rra^, 5T ^  % m^^ qrsf % ?h- 

m (^  ^  ^  t o  55rm

I  ^  t ,  ?rrT % ^  I

^  fTTT *Tf# ^  ^ scp^

j:^  ^  ^  ^  I

Mr. Chairman: Shri Raghubir Sahai. 
The hon. Member will finish in five 
minutes. I want to accommodate a 
few other Members.

Shri Raghubir Sahai: I shall not be 
able to finish in five minutes. I shall 
try to finish my observations within 
ten minutes.

Mr, Chairman: There are other 
Members also who want to speak. Then 
I will give the first chance to Shri D. 
C. Sharma. He will please finish in 
five minutes.

Shri D. C. Sharma (Hoshiarpur): A 
large number of points has been raised 
in this debate, and I must say that all 
this is due to the very valuable Re
solution which Dr. Ram Subhag Singh 
has brought before this House.

The question of political pensions has 
been raised. I think it is highly in- 
equitous and immoral that we should 
be giving political pensions to those 
who were the enemies of our struggle 
for independence and that we should 
not be doing justice to those who are 
the soldiers of our freedom movement.

In my own constituency I found one 
person, an old woman, the mother of a* 
political sufferer, who died as a soldier 
of freedom, going about from one corn
field to another and picking up sheafs 
of com in order to keep her body and 
soul together. I think this is a very 
sad commentary on our national 
psychology and I would therefore say 
that the best thing Is that we should 
take away the money from these per
sons and give money to those whom I 
have mentioned. I need not mention 
their names: their names have been 
given out by so many persons. These 
persons are having a bad time because 
at one time they gave their best for 
their own country.

Somethii^ has also been said about 
the reduction of salaries and I think it 
is a very valid point. If we are to 
make the socialistic pattern of society 
a real thing and a vital thing, w« 
have got to do something to reduce 
this disparity between the salaries of
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the lowest persons and the salaries ol 
the highest persons. I think this has 
^ t  to be done. I think this has the 
support of all the members of the 
House to whatever party they may be
long.

Something has been said about the 
Rajpramukhs also. I think whatever 
our moral commitments may be, what
ever the political commitments may 
be, whatever the other commitments 
may be, most of these Rajpramukhs 
are not helping the national cause. It 
is not only the Rajpramukhs that are 
not doing that but their very beloved 
spouses are also going about and try
ing to bolster up the unruly elements 
and trying to sabotage the national 
movement in a very insidious and 
subtle fashion. I do not know why 
this institution of Rajpramukhs should 
be kept going for a very long time. I 
do not think it is contributing to the 
good of this coimtry. It may be said 
that our legal commitments are some
thing like this, our constitutional com
mitments are something like that. I 
know that it will be argued on the 
strengtji of moral commitments. But 
I know when there is a question be
tween patriotism and treachery, be
tween a patriot and a traitor, all these 

commitments have to be thrown to the 
winds. There can be no compromise cn 
this issue and I believe that the sooner 
we settle this problem, the better it 
will be for us.

But, I would say one thing. On the 
17th August a question was put on 
the floor of this House about this thing.
It was then given out that the re
cipients of political and territorial 
pensions were 8500. In answer to a 
question today it was said that the 
recipients of these political pensions 
are now 5601. They are a vanishing 
tribe. I pray to God that they should 
vanish as soon as possible. Of course.
We have practically got rid of about 
3000 persons in the course of about 
8 or 9 months. But you never know 
how hardy the other persons are and 
how long they may continue to live. I 
would, therefore, say that something 
should be done.

Again, It has been said that there 
are some political pensions In England.

Of course. Dr. Ram Subhag Singh re
ferred to some persons who have 
voluntarily surrendered their pension*. 
But. I must submit that these political 
pensions are all not of the same cate
gory. For instance a pension is being 
paild to Princess Bamha Sutherland. 
Why is she getting a pension? She 
resigned her sovereignty rights. Of 
course, it was under compulsion from 
the British. I do not know why she 
who was a victim of the British Gov
ernment should also be a victim of our 
Government. I do not know. Again 
there is one Princess Victor Dilip 
Singh. She is also of the same cate
gory. There is one Mrs. Mastva: .<5he 
is the widow of the son of the late 
Nawab of Murshidabad. There are 
certain grandsons of Tippu Sultan 
and others and there are also the 
grandspns of the Nawab of Murshida- 
bad. I mean to say that these persona 
are political pensioners no doubt but 
their category is not the same m  
that to which reference has been made.
I would, therefore, ask the Home Min
ister to go into these things and to 
sift the chaff from the wheat.

An Hon. Member: What is the
wheat.

Shri D. C. Shanna: Of course, most 
of it is chaff, but still cases to which 
I have referred are cases in which 
something should be done.

But it is a very xmhappy state In 
India to see that all this is happening 
everywhere. We are governed by 
moral considerations. The persons who 
prosecuted the soldiers of Indian free
dom, the persoais who held them un 
to ridicule, who sentenced them to 
death, the persons who sentenced them 
to imprisonment, the persons who 
practised all kinds of repression on 
them, those persons are still going 
about their life and they are trying In 
every possible way— ^notallof them 
but some of them— t̂o do things which 
are not conducive to national interest

I would, therefore, say in the end 
that the Home Minister should appoint 
a committee to go into each case and 
to abolish pensions of those who are 
traitors in any sense, confiscate the 
properties of those whose property is 
ill-gotten, expropriate them whose
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[Shri D. C. Sharma] 
property has been got on some other 
considerations and let it not be said 
that we put a premium upon treachery 
to our country in any sense of th** 
word.

Shri Sadhan Gupta (Calcutta South
East): It is gratifying to find that from 
every section of this House there has 
been opposition and very determined 
opposition against the continued pay
ment of Dolitical pensions. Sir. when 
the party of the Government opposes 
the policy followed by the Government 
you can be sure that the people fee) 
very strongly about it. I am here a)po 
to voice the people’s feeling in this 
respect. The grant of political pen
sions has been condemned as Im
moral and severe things have also been 
said about it very rightly. But. what 
I wish to reiterate in this connection is 
the fears of Shri Rajaram Shastri that 
in spite of the condemnation, in spit© 
of the invectives that have been 
rightly showered on this policy of 
granting political pensions by Members 
from all sections of the House, I have 
a lurking fear that this resolution will 
not be allowed to be carried.

An Hoil Member: Is it so?

Shri Sadhan Gupta; I have the sus
picion for this reason that thi« grant
of political pension is not a mere acci
dent. It is not given through some 
forgetfulness. It is given through a 
delibrate design, a delibrate policy, 
the same policy that was responsible 
for keeping sacred, sacrosanct thi* 
stranglehold of the British on our 
economy, the same policy that has keot 
in service a lot of treacherous govern
ment servants who did everything to 
oppress the valiant fighters for free
dom in our country. It is the samp 
policy which is responsible for the 
«rant of these political pensions. Do 
you know that in mv State there is i  
police officer who is in a very high isost 
and has. in fact, been promoted to a 
higher post after the attainment of 
freedom. He was an olSrer who wa* 
most responsible for the atrocities of 
Government in Midnapore district 
dtrring 1942 when tha movement reach

ed a very high pitch there. Even be
fore that, in 1931, in the detention 
camp at Hijli, when the British police 
shot down some of our gallant com
rades in the fight for freedom, tlie next 
day thi's British police officer visited 
the detention camp and made the 
sarcastic remark “Only two killed! 
What a shame!” It is these *ypes of 
police officers that you find in plenty 
and given some higher posts.

Mr. Chairman: Shri Gupta, the Re
solution refers only to the stoppage of 
political pensions.

Shri Sadhan Gnpta: Under the cir
cumstances, it is no wonder that if 
police officers who have recently per
petrated atrocities can be kept in ser
vice and promoted, those people whose 
ancestors 25 or 50 or 100 years ago ren
dered services to the British should be 
even more highly prized and r&waided. 
That is the rationale of giving politi
cal pensions. Therefore, I have a 
lurking suspicion that there will be 
opposition to it and if the Government 
concedes, it is a great victory for our 
people who have made the Ciovem* 
ment to concede. I would, therefcr«. 
thank Dr. Ram Subhag Singh for 
bringing forward this Resolution and 
I would ask him to keep firm to it and 
not to budge an inch from it, unless the 
Government categorically accepts 
every word of his Resolution. There 
should be no room for vague assurances. 
For example, the way Shri Sharma 
put it, that is, going through each 
case and so fOTth, would be the best 
way to postpone the evil day for the 
Government and that would be the 
best way for the Government to con
tinue the political pensions. We want 
all political pensions to be stopped here 
and now, whether it is paid to the 
grandson of the Nawab of Murshidabad 
or the wife of the son of the Nawab 
of one place or the son or the wife 
of another place. We have nothing to 
do with feudal parasites; we have 
nothing to do with their vested in
terests. We want all the political pen
sions to be .stopped, whether they are 
feudal parasites or whether they are 
the promotors enemies of the struggle 
for freedom or their descendants. It
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may be that the two should be looked 
at from different points of view, but as 
regards the justification for the pay
ment to them, it is the same, that is 
to say, there is no justification. 
Therefore, I would ask the Govern
ment to face the challenge of the 
people and come out with a categorical 
assurance or a categorical acceptance 
of the Resolution and support the Re
solution and allow it to be oassed by 
this House.

«fif ^ ^ TTR

^ ^  ^  %TT

I  ^ ^  ^  ^  ^

I

fjRH ■JTFnn’ ^ 5 T,

?n*Tt ^  T̂TRIî FT ^

"H ^

5ZTTWH ^  ^

^^nrr 1 ̂  ^ ^ < ^ r d  ^

v r f w  ^ ^5

fTTT,

^  5TTd̂  f t

T̂«R> ^ ^  ^  -HKI f̂̂ T̂ TRT

m  w  I  ^wm ^

^  ^  ffr«r

m  m m  ^  ^  I 2̂TT 

^  m rj m  \ ^
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^  ^ i^ H i w f e r  I  ?

(aFcTiif^) # ?rnT ^ f  
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Shrimati Jayashri (Bombay Subur

ban) ; I entirely support Shri Raghubir 
Sahai, and I would request Dr. Ram 
Subhag Singh to withdraw this Re
solution.

We call ourselves a democratic Gov
ernment. In democracy, we have var
ious parties. If we want our Services 
to be faithful to Government we 
expect that they should do their duty 
faithfully and that they should serve 
their master— whoever has formed 
Government— faithfully. If ws are 
going to pass this Resolution, we will 
De shaking their faith in whatever 
worK they are doing.

At present we are lucky we are hav
ing a Government which is following 
the path of Mahatma Gandhi. He has 
taught us ahimsa; he has taught us 
not to retaliate, and not to take revenge 
on our enemies. We know very well 
Dis own life history.

Shri M. P. Mishra: Did he leach us 
to worship treachery?

Shrimati Jayashri: He was attacked 
by Pathans, and the very same 
Pathans became his faithful followers 
afterwards. What was the reason? 
The reason was that the Pathan was 
convinced that he was following a 
policy of ahmisa. Under that policy» 
there was nu enemy; he did not 
consider the Pathan as his enemy.

Our foreign polity also follows the 
«ame path of peace for every one. for 
every nation; and we do not consider
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any nation as our enemy. Our Prime 
Minister has tc^d us the reason for co
operating with the Commonwealth. 
Why do we co-operate with the Com
monwealth?

The British have become our friends 
oecause of our policy. If we want to 
•tick to this policy, we should see 
that those who are doing their duties 
■hould not be punished by whichever 
Government is in power.

if  we accept that democracy should 
continue in this country and ihat people 
should follow the democratic principles, 
we should not have such Resolutions 
as this under which people will be 
afraid of serving whichever Govern
ment is in power. I f  we want to 
follow the path of ahimsa, of love, and 
of friendliness for all countries, for 
»n nations, and for all people, I would 
request my hon. friend Dr. Ram Subhag 
Singh to withdraw this Resolution.

Dr. Suresh Chandra; Did Gandhiji 
teach cowardice?

Shrimati Jayashri: This is not
cowardice. In fact I would call it 
cowardice to retaliate. We do not 
want to retaliate on our enemies, and 
those who are fallen. Some of those 
who were serving the British former
ly are very faithful to our present 
Government, and we have put them in 
big posts, and we have faith in them, 
because we know that they are faithful 
to this Government also. The other 
•lay we read in the papers that when 
Shri Jawaharlal Nehru was to cro.ss a 
level crossing, the man at the level 
crossing stopped him because the signal 
was down 'and Shr: Jawaharlal Nehru 
Draised that man because he was do
ing his duty faithfully.

I would appeal to Dr. Ram Subhag 
Singh to see that the Services do not 
lose faith in our Government.

Shri Puimoose: May I have two
minutes?

Mr. Cbainnan: Very well. I hope
he will stick to two minutes.

Shri Punnoose: I stand up in order 
to defend Gandhiji in my own humble 
way.

Shn M. F. Mlshra: He does not need 
your defence.

Shri Pnniioose: He has to be saved 
fr<>m his friends, and this is the mo
ment for it.

It is irrelevant to suggest that 
Gandhiji excused this man or that man
or this offence or that Gandhiji has. 
pardoned offenders who offended, 
against him. But thl<s is not a ques
tion *of offending against one particular 
man. Gandhiji has never in his life 
pardoned people who have oifended 
aga'nst the nation. What diti he say 
when he came to know that foreign 
soldiers insulted our women in Bom
bay? He said, “You came away- 
without saving and defending the 
honour of our women?” . There is no 
question of Gandhiji* excusing such, 
traitors and Quislings, It is the great
est insult that can be done to our 
national leader. If you like, you may 
kiss and hug the Quislings and 
traitors. But do not bring in the' 
name of Gandhiji.

If you stand by the traditions of our 
D&ti<»ial movement, stop this ignoble 
practice, not as an act of revenge, 
but because we have to stand by our 
people and carry out our pledges.

The Deputy Minister of Heme Affairs 
<Shri Datar): I have noted very care
fully and with the respect that it 
deserves the large volume of opinion 
that has been expressed in favour of 
this resolution. I have the authority 
ol the Home Minister to assure this- 
House that inasmuch as there is a 
considerable amount of support to this 
resolution, the whole matter will be 
examined and Government would con
sider as to the policy that they should 
adopt in the light of the views that 
have been so strongly expressed on 
the floor of the House.

I may also point out to this House 
the circumstances under which thefse 
pensions were granted by the B riti^  
Government and the circumstances 
under which we are continuing them 
only for a few years.

This question was considered after 
the advent of power, in 1949, and again 
in 1951. And the policy that the Gov
ernment followed was that though on 
certain grounds it might be considered 
objectionable to continue the pensions 
in certain cases, still there might be-
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[Shri DatarJ
mitigating circumstances as a result of 
which Government would take what 
can be called a generous or a magnani
mous view and continue the pensions, 
not for ever, not for generations to

gether, but only for the lifetime of the 
person who is now enjoying the pension. 
Therefore, what Government did, both 
in 1949 and in 1951, was this so far 
as these pensions are concerned- 
There are certain other kinds of pen
sions also. A ll of them together are 
known as political pemjions. And they 
have nothing to do with what we are 
now giving to the Princes as a result 
o f integration, by way of privy purse. 
Now, we are giving five crores and odd 
to the various ex-Rulers as a result of 
their agreement either to merge or to 
integrate or to entirely give over their 
claims over these territories. Under 
these circumstances we pledged in 
return for their agreement, a patriotic 
agreement to come under the Indian 
Union and to forfeit all rights, the 
Government of India under the leader 
ship of Sardar VaUabhbhai Patel 
agreed to make a generous gesture and 
give them privy purse to the extent of 
five crores and fifty lakhs of rupees. 
That is what we are doing even now.

Now, that is a question which does 
not arise in this case. I am merely 
pointing out an analogy, bow under 
certain circumstances we took into 
account the supreme need of the hour 
and gave Rs. 5 crores and odd for the 
purpose of getting to the Indian Union 
the large territory that was formerly 
occupied by the various Princes. That 
act should be considered, so far as 
the Government of India was concern
ed. as an act of great statesmanshipi 
as an act of great promise so far 9H 
the unity of India was concerned, and 
was also an act of generosity so far 
as these former Rulers were concerned.

Here we are dealing with a class of 
persons, some of whom are likely to 
be subjected, more or less justifiably, 

to the criticism that was levelled 
against these grantees. Most of these 
grants arose after the Mutiny. It was 
called a mutiny by the British Gov- 
vemment, but in the course of the 
next two years we shall have certain

volumes that will throw a flood of light 
upon what our people did in those 

memorable days and then perhaps we 
shall have to re-value the assessment 
of what happened in those days. There
fore it is likely— Î would not to
anticipate what the authors c<f these 
volumes are going to teU us—but we 
are considering at present as to how 
to present the history of the Freedom 
Movement about one himdred yean  
ago. Whatever might have been the 
result of that movement, the British 
Government thought that those who 
supported them were entitled to 
certain pensions and therefore the 
British Government gave certain pen
sions. which are gradually dwinJlln* 
down: Mind, they are not what they 
were in 1857 or before 1860; they are 
gradually dwindling down. We have 
also to take into account another 
circumstance. It is possible to believe 
that most of these grantees fought 
against India’s freedom, or they fought 
in favour of the foreign rulers of the 
dfiy. But those persons who got the 
pensions, they took them, they enjoyed 
them for life, and then they have died, 
and their generations are enjoying 
the pensions only to a small extent 
You wiU kindly understand that the 
extent of pension so far as this cate
gory of pension is concerned is ex
tremely small; in some cases it is 
mostly below sixty rupees. That is 
what is being given to them, given 
to the descendants of these grantees, 
entirely on humanitarian grounds. 
There are widows with no children, 
and the greatest consideration that 
the Government had placed before 
themselves was the consequences of 
the stoppage or the sudden abolition 
of these pensions. Therefore Govern
ment took a decision that whatever 
might have been the reasoQ§ that led 
tc the grant of these pensions, here 
we have to take into account a realis
tic view. Here we have persons who 
are the descendants of, what some 
hon. Members have called, ‘traitors*. 
But after all they are the descendant®, 
and when the present pension that 
they  ̂ are ^joying, as from 1950 or 
1951, was taken Into account. Govern
ment found as a matter of fact that
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most of the persons who enjoyed these 
pensions had absolutely no affluent 
circumstances in their favour at all. 
They are from a poor and indigent 
class of people. The original grantees 
had died a long ago. They are absolute
ly poor persons. In these circum- 
st&nces, Government had to take into 
account what I have already stated as 
a compassionate consideration, name
ly whether, when rightly or wrongly 
for hundreds of years, these families 
were enjoying certain doles or pen
sions, it would be right, it would be 
equitable, it would be compassionate 
in the modern set up of these poor 
indigent families, all these pensions 
should be immediately taken away 
or whether some other decisions, con
sistently with the respect of the nation 
r«s also with a feeling of compassion 
for these people should be taken. The 
question was considered as I said 
twice, in 1949 and 1951. The line 
that the Government accepted was 
that as far as possible, it would non 
be proper to stop a pension while a 
particular pensioner is alive. What 
the Government have done now is that 
they have practically accepted a  
principle what the Mover has in his 
mind in sponsoring this resolution^ 
namely, so far as this category of 
pensions is concerned. Government 
have already taken a decision that 
these pensions would be abolished for 
ever and those pensions would lapse 
the moment the holders of these 
pensions die. Such persons are not 
many. I would assure the House that 
in the course of *th? neXt few years, 
all these pensions would automatically 
lapse.

Star! K. K. Baso (Diamond Har
bour) : That is an insult to the
hon. Minister behind whose duty it 
is to protect the lives of all people.

Shri Datar: Let us not push things 
to their cruel limits as was done by 
some of our misled Indians as early 
as 1857 and 1858. Even in the hour 
of glory, we have to be magnanimous. 
We have to be generous to the ex
tent that we can go.

Shrl Bhagwat Jha Azad (Pumea 
cum Santal Parganas): Not to the
traitors.

Shri Datar: Let me finish. So far 
as the present pensioners are concern
ed, they are not traitors. They are the- 
descendants of traitors. There is also 
one point which you have to take in
to account, namely whether it would* 
be proper in a poor country like India  ̂
to immediately take away or snatch 
away the small source of subsistence 
that these families have, and throw 
them into the streets? Here comes 
what I said as the ethical side of the 
question. Government considered and 
decided that so far as the political 
pensions, especially for service in. 
favour of the British, were concerned,, 
these should be abolished, not from, 
today but with effect from the death 
of the present pensioners.

Dr. Ram Snbhag Singh: There is
contradiction in his speech. First the 
hon. Minister said that the whole 
question wiil be re-examined. Now he 
is contradicting himself.

Shri Datar: I am pointing out the 
circumstances. I am not in any w ay 
prejudging what the Government 
would do. I am merely pointing out 
both sides of the question.

Dr. Ram Subhag Singh: Wihere is
the Government view? Bring forward 
the Government view.

Shri Datar: I am merely defending-: 
what we did in 1949 and 1951. The 
whole question was examined and a . 
solution was arrived at on the basis 
of the grcHinds that I have mentioned 
here. W h ^ e r  th ^ e grounds are valid^ 
today in the light of what has been t 
stated here and what has been put 
very strongly here by the Members 
of this House, Gtovemment will have - 
naturally to consider, because Govern
ment have to carry out to the largest 
extent possible the wishes of this 
honourable House. Therefore, I ' 
again repeat that whatever I have 
said was only in justification of w hat‘ 
the Government did. Let not other 
considerations be brought in here be
cause the amount, as I stated to 
is also small.

Shri Bhagwat Jha Azad: It is a
question of principle; not the amount.
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Sliri Datar: I am pointing out also 
the question of principle. So far as the 
amount is concerned, it was Rs. 66,000 
and odd. Out of this sum, a sum of 
Jls. 12,000 has been surrendered by His 
Highness the Agha Khan. A  sum of 
Rs. 5,100 has been held in abeyance 
Tjecause the holders of these pensions 
have already gone to Pakistan. The 
balance remains. They are mostly 
small amounts. Therefore, I pointed 
•out to the House that the Government 
and the House should consider whe
ther these small amounts----

Some Hon. Members:. What is the 
total?

Shrl Datar:. The total is, Rs. 66,000 
-minus Rs. 12,000 minus Rs. 5,100, 
?.bout Rs 49,000: to all the persons.

Shri M. P. Mii^ra: There are similar 
other pensions which cannot be des
cribed as political, but are nonetheless 
on the same level. In answer to a 
-question, it was said that Rs. 5 or 6 
lakhs are paid under this category.

Shri Datar: If I am given some
time, I am prepared to explain the 
•whole position.

Shri M. P. Mishra. A  sum of Rs. 2 
lakhs or so is being paid to the family 
M ir Jaffar alone.

Shri Bhagiirat Jha Azad: What about 
that?

Shri Datar: So far as the present 
resolution is concerned, it deals only 
w ith political pensions which are 
given as rewards for services rendered 
to the British. There are also other 
kinds of pensions. Some pensions have 
“been given under an Act. In some 
tjases, pensions have been given in 
return for property that was ceded to 
the British Government, and that has 
now come to us. In some cases, certain 
■capital investments of the Rulers 
Twere transferred to the State exche
quer and what is practically known 
as political pension, is only interest 
that is being given to the holders or 
to the descendants of those holders.

Shrl B. N. Mtera (Bilaspur-Durg- 
Baipur); Why not call it interest? Why 
call it pensions?

Shrl Datar: There is no objection,
The ex-Rulers are there: the Nawab

of Surat, the Nawab of Oudh and 
others. In some cases the British Gov
ernment have taken their properties; 
we have got that property also. There 
are also other classes of persons whose 
properties have been taken away. 
They are being paid political pensions 
because properties have been taken 
away from them. It is more or less 
by way of compension. Therefore you 
w ill see that the other categories of 
pensions are either compensatory or 
ex gratia. In all cases, the total 
amount would be about Rs. 20 lakhs. 
So far as the first class of the former 
Rulers were concerned— the word 
•former’ is to be understood in refe
rence to those Rulers who ceased to be 
Rulers on the advent of the British 
rule here— Government are anxious to 
reduce the amount as far as possible. 
What the Government have d*jne is 
to take away or abolish all those allo
wances which are given to the rela
tives or dependents of those former 
Rulers. Whenever there are only 
direct heirs or descendants of the ori
ginal families of former Rulers, before 
the British regime, they alone will be 
admitted. As regards the amounts 
that were granted out of consideration 
for certain public institutions, charit
able institutitons, like temples and 
mosques, the line that the Government 
have taken is whether the purposes for 
which these grants were made, are 
being carried out and the amount uti
lised for the proper maintenance of 
the temples or mosques as the case 
may be. Therefore, ^ou will see that 
the Government are anxious to put an 
end to all political pensions as early 
as possible. Government have already 
started the process of putting an end 
to all life pensions the moment life 
passes away.

Shri K. K. Basn: Do you accelerate 
this process?

Shri Datar: We are not going to
put an end to their lives.

Shri M. P. Mishra: It is better to 
put an end to their pensions than to 
wish death for them.

Shri Datar: We are not wishing.
We are..........

Shr; D. C. Sharma: It is a strange
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kind of compassion that the hon. 
Minister is showing to these people.

Shri Datar: It is the right kind of 
compassion, if I were to say, according 
to Gandhiji’s ideology. Of course, that 
is entirely immaterial here; let us 
not bring Gandhiji’s name here. I was 

-surprised to find Gandhiji’s actions 
toeing defended by my hon. friends 
there.

Shri Punnoose: You think we do
not know him. (Interruptions).

Shri Datar: There is no such thing 
as Gandhiji being in the grave. But 
sometimes people will turn in their 
graves when they find strange sup
porters.

I would not like to continue the dis
cussion long. I would convey to my 
hon. friend, the sponsor of this Resolu
tion, that Government would consi
der the whole question afresh, especi
ally in the light of the volume of opi
nion that has been expressed oh the 
floor of the House. Government will 
have the whole question examined, 
and I assure the House that Govern
ment will take a very proper decision, 
in as Satisfactory a manner as pos
sible to this House.

Dr. Suresh Chandra: Are we to
understand from the assurance given 
by the Minister that these political 
pensions will continue up to the life 
of these people?

Mr. Chairman: He has stated it.
Shri Datar: I have already stated

it very clearly. (Interruptions)

Shri K. K. Basu: They want a post 
mortem examination.
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Mr. Chaimian; I may now put it to 
the House. The hon. Member wants to 
withdraw his Resolution. Has the 
hon. Member the permission of the 
House to withdraw his Resolution?

Some Hon. Members: Yes.

Some Hon. Members: No.

Mr. Chairman: As there is no
unanimity, I have to put the motion, 
that is the resolution, to the House-
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[Mr. Chairman]
The question is:

“This House is of .opinion that 
all political pensions granted 
under the British regime in India 
as rewards for services rendered 
to the British be forthwith 
terminated.”
Dr. Ram Snbhag Singh: May I

know whether the House is not in a 
position to give permission to with
draw?

Mr. Chairman: When there is objec
tion, I have to put the motion or the 
resolution to the House.

Shri E. R. Shastri: We want a wri- 
ten division.

Shri K . K. Basn: We w ill request
that at least the bell be rung and then 
the vote taken.

Mr. Chairman; A ll right

Shri K . K . Basn: Let us divide; it 
won’t take more than 7 or 8 minutes. 
It is a very important issue. We very 
humbly request you to let us divide; 
it won’t take much time.

Mr. Chairman: A fter all you may
insist that the names may be record
ed.

Shri K . K. Basn: If it is so, the
names of 13ae persons who are in 
favour of the Resolution may be re
corded and also of those who ar®

Mr. Chairman: Those who are in
favour of the Resolution may rise in 
their seats.

They are: Shri S. L. Saksena,
Shrimati Renu Chakravartty, Shri 
Sadhan Gupta, Shri R. R. Shastri. 
Shri M. S. Gurupadaswamy, Shri 
Damodara Menon, Shri R. N. Singh, 
Shri K . K. Basu, Shri N. B. Chow- 
dhury, Shri Punnoose, Shri Ramji 
Verma, Sardar Hukam Singh, Shri 
B. C. Das, Shri Amjad Ali, Shri Nand 
Lai Sharma, Shri Deogam, Pandit 
Balkrishna Sharma, Shri Ram Shankar 
Lai, Shri B. N. Kureel, Shri B. N. 
Mishra and Dr. Suresh Chandra.

Now, those who are agaist the Re
solution may rise in their seats.

It is a large number. The Resolu
tion is lost.

The Resolution was negatived 
Some Hon. Members: Sir, the neut

rals may also be noted.

sft 3TTTo 3nTo ^  >ft ^

^  ^  ^

f  I ___
RESOLUTION RE: WEIGHTS AND 

MEASURES 
Shri Achnthan (Crangannur): I beg 

to move:
‘This House is of opinion that 

Government should take neces
sary steps to introduce uniform 
weights and measures throughout 
the country and to make p«ial the 
use or possession of any other 
weight or measure.”
I think this is a simple resolution 

and the idea will be acceptable to 
all. In fact, the first portion of the 
resolution is more important. The 
weights and measures play an impor
tant part in the means of exchange 
and our economic activities. In fact, 
the question of weights and measures 
has engaged the attention not only of 
the modern world but even from the 
ve^y ancient times. According to the 
records available, even in the Medite
rranean countries, in Egypt and in 
Babylonia, the question of having 
standards for linear measurements, 
standards for weights, for volumes, 
<rtc., had been accepted. Then, they 
had adopted not a very scientific or 
symmetrical system, but just used 
tangible objects as the standard for 
measurements, as for example, cubic 
and foot for linear measurements. It 
grew with the economic activities in 
the several countries and the system 
had been examined from time to time 
and now, there are some vague 
systems or standards of weights and 
measures throughout the country. In 
fact, it is a common language of quan
tity between the buyer and the seller. 
The unit may be determined by any 
phenomenon. Let us know more 
about that. It is some sort of a rela




